309 Bills introduced

DELIMITATION (AMENDMENT)
BILL*

.(Insertion of new section 9A)
ot ay fimd (7iwr) & semw
wear g fr afrdfmw wlgfaam, 1972
FIHIC gags v arr  fadas =
93 earfaq v wragEfadrsmg

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro-
duced aBill to amend the Delimita-
.tion Act, 1872

The motion was adopted.

ot w7 fowd : & fadaw w1 97
eqrfas FTAT§ |

‘CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Omission of sections 107 and 109)
st w few? (ater) & seara
‘oA § frave afwmafear, 1898
1 A AMET w6 A fodaw w1
qT eqTfad F Y gAwfa £y o
MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro-
‘duce a Bill further to amend the
-Code of Criminal Procedure, 1898."

The motion was adopted.

st 7y famd : & fdaw &1 g
TqTiad AT § |

"UTILIZATION OF LAND ADJOIN-
ING RAILWAY TRACK BILL*

SHRI VISHWANATH PRATAP
‘SINGH (Phulpur):Sir, I beg to move
for leave to introduce a Bill to pro-
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Academy Bill
vide for the utilization of land ad-
joining railway track on both sides
for agricultural purposes.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill to provide for the uti-
lization of land adjoining railway
track on both sides for agricultural
purposes.”

The motion was adopted,

SHRI
SINGH:

VISHWANATH PRATAP
I introduce the Bill,

LEPROSY CONTROL AND REHA-
BILITATION OF LEPERS BILL*

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Sir, I beg tn move
for leave to introduce a Bill to pro-
vide for prevention and control of
leprosy and rehabilitation of lepers
and for matters connected therewith.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for preven-
tion and control of leprosy and re-
habilitation of lepers and for mat-
ters connected therewith.”

The motion was adopted.

SHRI - VISHWANATH PRATAP
SINGH: I introduce the Bill

—_—

15.03 hrs.

NETAJI NATIONAL ACADEMY
BILL—contd.
by Shri Samar Guha

MR. DEPUTY-SPEAKER: We shall
now take up further consideration of
the Netaji National Academy Bill
moved by Shri Samar Guha. He has
to continue his reply. I should say
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